
R.N.l.No.TELMUL/2016/73158.

HSE  No.l051/2020-2022.

[Price  :r.l5-00.

3ograpcs  oaoa 4(6h
THE  TELANGAt!IA  GAZkII  t:

PART  - II EXTRAORDINARY

PUBLISHED  BY  AUTHORITY

No. 109  ] HYDERABAD,  MONDAY,  MAY 30, 2022.

NOTIFICATIONS  BY HEADS  OF DEPARTMENTS,  Etc.

X-

JUDICIAL  NOTIFICATIONS

HIGH  COURT  FOR  THE  STATE  OF  TELANGANA,  HYDERABAD

HIGHCOURTFORTHE  STATE  OFTELANGANA-  CREATION  OF 33 REVENUEDISTRICTS  INTHE

STATE  BYTHE  GOVERNMENT  OF TELANGANAIN  PLACE  OF 10 REVENUE  DISTRICTS  -

JUDICIALNOTIFICATIONS  ISSUEDBYTHE  HIGH  COURT.

[Memo  No. 5712/Courts  A2/2022-1, Home (Courts), Dated: 30th May, 2022.1

JUDICIAL  NOTIFICATION  - II

Roc.No.  346/El/2021,-  In exercise  of  the powers  conferred  Under  Sub-Section  (l)  of  Section  14 of  tlie

Code  of  Criminal  Procedure,  1973,  the High  Court  for  tlie  State of  Telangana  liereby  directs  that  the Courts  of

Judicial  Magistrates  of  First  Class  (Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and functioning  at the

places  noted  against  t]iem  in Column  (3)  sliall  have  and  exercise  jurisdiction  over  tlie  areas mentioned  in column  (4)

of  the Schedule  hereunder  within  the Sessions  Division  of  Bhadradri  Kotliagudem  from  the date  of  establishment  of

the said Sessions  Division.

E:, IcDoeusirgtnation of the
' Stati8nll"  "" "  Local  area  over  which  it  shall

exercise  jurisdiction

rl
I
I
I
I

_]udiciat  Magistrates  of

First  Class

I

I

Kothagudem Over  the  entire  Revenue  Mandals  of

Kothag  udem,  Chand  ra  kon  da

Aswaraopet,  Mulkalapalii,  Dammapeta,

Palvancha,  Julurpadu  Sujathanagar,

Chunchupalli,  Lakshmidevipalfi  and

Annapureddypalli  as  reconstituted  in

the  district  of  Bhadradri  Kothagudem.

r2.
I

Judicial  Magistrates  of

First  Class

Yellandu Over  the  entire  Revenue  Mandals  of

Yellandu,  Gundala,  Allapalli  and

-rekulapalli  as  reconstituted  in  the

district  of  Bhadradri  Kothagudem.

Judicial  Magistrates  of

First  Class

M a n u g u ru Over  the  entire  Revenue  Mandals  of

Manuguru,  Pinapaka,  Aswapuram,  and

Karakagudem  as  reconstituted  in  the

district  of  Bhadradri  Kothagudem.

4. Judicial  Magistrates  of

First  Class

BhadrachaJam Over  the  'entire  Revenue-  Mandals  of

Bhadrachalam,  Dummugudem,  Cherla

and  Burgampahad  as  reconstituted  in

the  district  of  Bhadradri  Kothagudem.

[u

G-135/I.
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JTJDICIAL  NOTIFICATION  - II

InexerciseofthepowersconferredUnderSub-Section(1)ofSectionl4oftheCodeof  CriminalProcedure,

1973,  tlie  High  Court  for  the  State  of  Telangana  hereby  directs  that  the  Couits  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and  functioning  at the places  noted  against  them  in

Column  (3)  shall  have  and  exercise  jurisdiction  over  the  areas  mentioned  in column  (4)  of  the  Schedule  hereunder

within  the  Sessions  Division  of  Jagitial  from  the  date  of  establishment  of  the  said  Sessions  Division.

SCHEDULE

l::,
Designation  of  the

Court

Station Local  area  over  which  it  shall

exercise  juris;diction
1. Judicial  Magistrates  of

First  Class

I

_]agitial Over  the  entire  Revenue  Mandals  of

Jagitial,  _]agitial  Rural,  Raikal,

Sarangapur,  Beerpur,  Pegadapalli,

Gollapalli,  Mallial,  and  Kodimial  as

n=constituted  in the  district  of  Jagitia!.

l' Judicial  Magistrates  of

First  Class

Metpaily Over  the  entire  Revenue  Mandals  of

IVletpalli,  Mallapur  and  Ibrahimpatnam

as  reconstituted  in  the  district  of

Jagitial,

al
Judicial  Magistrates  of

First  Class

I

Korutla

I

Over  the  entire  Revenue  Mandals  of

Korutla,  Medipalli  and  Kathlapur,  as

n:constituted  in the  district  of  Jagitial.

4. Judicial  Magistrates  of

First  Class Dharmapuri !Over  the  entire  Revenue  Mandals  of

Dharmapuri,  Buggaram  and  Velgatur,

JUDICIAL  NOTIFICATION  I

Ill  exercise  ofthe  powers  conferred  Under  Sub-Section  (l)  of  Section  14 oft]ie  Code  ofCrimixial  Procedure,

1973,  tlie  High  Court  for  tlie  State  of  Telangana  liereby  directs  thal  tlie  Courts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioi"ied  in column  (2)  below  and functioning  at tlie  p]aces  noted  agaixist  tliem  in

Column  (3)  sl"iall  have  and  exercise  jurisdiction  over  tlie  areas  mentioned  in co)ui'nr'i  (4)  of  the  Scliedule  liereunder

within  tlie  Sessions  Division  of  Jangoan  from  tl'ie date  of  establisliment  of  tlie  said  Sessions  Division.

SCHEDULE

IS:,icDoeusirgtnation of the
Station

i'?:a'::,';. :;:';.:::'ah it shall
Judicial  Magistrates  of  Jangoar,  i Over  the  entire  Revenue  Mandals  of

FirstClass  Jangoan,  Lingala  Ghanpur,

I Bachannapet,  Devaruppula,  Narmetta,

jRagunathpally,  Tharigoppula,

i Palakurthy,  Ghanpur  (Stn),  Chilpur*,

! i Zaffergadh and Kodakandla
as  reconstituted  in  the  district  of

Jangoan.
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JUDICIAL  NOTIFICATION  II

InexerciseofthepowersconferredUnderSub-Section(1)ofSectionl4oftlieCodeof  CriminalProcedure,

1973,theHigliCourtfortheStateof  TelanganaherebydirectstliattheCourtsofJudicialMagistratesofFirstClass

(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and functioning  at tlie  places  noted  against  tliem  in

Column  (3)  shall  have  and  exercise  jurisdiction  over  the areas mentioned  in column  (4)  of  the Schedule  hereunder

withixi  the Sessions  Division  of  Kamareddy  from  tlie  date  of  establislaunent  of  the said Sessions  Division.

SCHEDULE

St.
No.

Designation  of  the
Court

Station

I:,ocal;re; o;;e;;::ch it shall
1. Judicial  Magistrates  of

First  Class

Kamareddy Over  the  entire  mandals  of:

Kamareddy,  Bhiknoor,  Tadwai,

Machareddy,  Sadashivanagar,

Domakonda,  Rajampet,  Bibipet  and

Ramareddy  as  reconstituted  in  the

district  of  Kamareddy,

2. Judicial  Magistrates  of

First  Class

Banswada. Over  the  entire  mandals  of:

Banswada,  Birkur,  Nizamsagar  Pitlam

cind Nasrullabad  as reconstituted  in the

district  of  Kamareddy,

3,

I

Judicial  Magistrates  of

First  Class

Bichkunda Over  the  entire  mandals  of:

Bichkunda,  Madnoor,  Jukkal,  and

PeddaKodapga!  as reconstituted  in the

<iistrict  of  Kamareddy,

4, Judicial  Magistrates  of

First  Class

Yellareddy Over  the  entire  mandals  of:
Yellareddy,  Nagireddypet,  Gandhari  and

l-ingampet  as  reconstituted  in  the

district  of  Kamareddy,

JUDICIAL  NOTIFICA,TION  I

In exercise  of  the powers  conferred  Under  Sub-section  (6) of  tlie Section  9 of  the Code of Criminal

Procedure,  1973,  tlie Higli  Couit  for  tlie State of Telangana  liereby  directs  that the Court  of  Session  for  t)"ie

Karimnagar  Sessions  Division  slial]  ordinarily  liold  its sitting  at Karimnagar  until  further  orders.

JUDICIAL  NOTIFICATION  - II

Ill  exercise  of  tlie  powers  conferred  Under  Sub-Section  (l  )of  Section  14 of  tlie  Code  of  Criminal  Procedure.

1973,  t)ie Higli  Couit  for  tlie  State of  Telangana  liereby  directs  tliat  tlie  Couits  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Couils)  mentioxied  ixi column(2)  be]ow  and functioning  at tlie  places  iioted  against  tl"iem in

Column  (3)  shall  have  and exercise  jurisdiction  over  t!ie  areas mentioned  in column  (4)  of  tlie  Scliedule  liereunder

within  the Sessions  Divisioxi  of  Karimnagar  fi-om  tlie  date  of  establisl'nnent  of  the said Sessions  Division.
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SCHEDULE

l::,-
Designation  of  the

Court

Station
I

Local  area  over  which  it  shail

exercise  jurisdiction

1.

I

Judicial  Magistrates  of

' First  CJass

Karimnagar

1.

Over  the-  entire  Revenue

, Manda(s  of  Karimnagar

Karimnagar  (Rural  -I),

Karimnagar  (Rural  -II)  ,

Manakondur,  Thimmapur,

Ganneruvaram,  Gangadhara,

Ramadugu,  Choppadandi  and

Chiguru  mamidi

as  reconstituted  in  the  district  of

Karimnagar.

2. Judiciaf  Magistrates  of

First  Class

Huzurabad Over  the  entire  Revenue  Mandals  of

Huzurabad,  Veenavanka,  V.Saidapur,

J=immikunta,  Ellandakunta  and

Shankarapatnam  as  reconstituted  in

the  district  of  Karimnagar,

JUDICIAL  NOTIFICATION  II

In exercise  ofthe  powers  conferred  Under  Sub-Section  (})  of  Sectioii  14 ofthe  Code  of  Criminal  Procedure,

1973,  the  High  Couit  for  the  State  of  Telangana  hereby  directs  that  the  Courts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and  functioning  at the  places  noted  against  them  in

Column  (3)  shall  have  and exercise  jurisdiction  over  the  areas  mentioned  in column  (4)  of  the  Scl'iedule  l'iereunder

witliin  the  Sessions  Division  of  Kliammam  from  the  date  of  establishment  of  the  said  Sessions  Division.

SCHEDULE

si.

No.

Designation  of  the

Court

Station Lcical  area  over  which  it  shall

exercise  jurisdiction

1.

I

'l

Judicial  Magistrates  of

First  Class

I

I
i

Khammam

I

I
I

Over  the  entire  Revenue  Mandals  of

Khammam  (Urban),  Khammam  (Rural),

Tirumalaipalem,  Kusumanchi,

f\Jelakondapa!li,  Chinthakani,

Mudigonda,  Konijerla,  Singareni,

Enkoor,  Kamepalli  and

i Raghunadhapalem

as  reconstituted  in  the  district  of

.Khammam.

2. Judiciai  Magistrates  of

First  Class

Madhira  I
I

i

Over  the  entire  Revenue  Mandals  of

Madhira,  Bonakal,  Tallada,  Wyra  and

Yerrupalem  as  reconstituted  in  the

district  of  Khammam.

3. Judicial  Magistrates  of

First  Class

Sathupalli

i

Over  the  entire  Revenue  Mandals  of

Sathupalli,  Vemsur,  Penuballi,  and

Kalluru  as reconstituted  in the  district

of  Khammam  ,
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JUDICIAL  NOTIFICATION  II

In exercise  of  tl'ie powers  conferred  Under  Sub-Section  (1 )of  Section  14 of  the Code of  Criminal  Procedure,

1973, the High  Court  for  the State of  Telangana  hereby  directs  tliat  the Courts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges Courts)  mentioned  in column(2)  below  and functioning  at the places noted against  them in

Column  (3) shall  have and exercise  jurisdiction  over  the areas mentioned  in column  (4) of  the Schedule  hereunder

witliin  the Sessions  Division  of  Medak  from  the date of  establishment  of  the said Sessions Division.

SCHEDULE

Sl.

No.

Designation  of  the

Court

Station Local  area  over  which  it  shall

exercise  jurisdiction

1. Judicial  Magistrates  of

First  Class

Medak Over  the  entire  ReVenue  Mandals  of

f'4edak,  Haveli  Ghanapur,  Ramayampet,

Nizampet,  Shankarampet-R,  Yeldurthy,

Chegunta,  Narsingi,  Toopran,

Manoharabad,  Papannapet,

Shankarampet-A,  Tekmal,  Alladurg,

Masaipet,  Kulcharam  and  Regode  as

reconstituted  in the  district  of Medak,

2, Judicial  Magistrates  of

First  Class

Narsapur Over  the  entire  Revenue  Mandals  of

Narsapur,  Kowdipally,  Chilpched  and

Shivampet  as  reconstituted  in  the

<iistrict  of Medak,

JUDICIAL  NOTIFICATION  II

In exercise  ofthe  powers  conferred  Under  Sub-Sectioxi  (1)  of  Section  14 of  the Code  of  CriminaJ  Procedure,

1973, tlie  High  Court  for  tlie State of  Telangana  hereby  directs  that  the Couits  of  Judicial  Magistrates  of  First  C]ass

(Junior  Civil  Judges Courts)  mentioned  in column(2)  below  and functioning  at the places noted against  them in

Column  (3) sliall  have and exercise  Jurisdiction  over  the areas mentioxied  in columti  (4) of  the Schedule  liereunder

witliin  the Sessions  Division  of  Medchal  from  tlie  date of  establisl'iment  of  the said Sessions  Division.

SCHEDULE

Sl.

No.

Designation  of  the

Court

I Station Local  area  over  which  it  shall

exercise  jurisdiction

1.

I
Judicial  Magistrates  of

First  Cfass

Malkajgiri Over  the  entire  Revenue  Mandals  of

Malkajgiri,  Keesara,  Kapra,  and  Alwal,

as  reconstituted  in  the  district  of

Medchal.

l'-
I

I

Judicial  Magistrates  of

First  Class

Medchal Over  the  entire  Revenue  Mandals  of

Medchal,  Dundigal,  Qutubullapur,

Shameerpet,  Gandimaisamma

Dundigal,  Bachupaliy  and

Mooduchintalapally  as reconstituted  in

the  district  of Medchal.

3. Judicial  Magistrates  of

First  Class

Kukatpally Over  the  entire  Revenue  Mandals  of

Kukatpa!ly,  and Balanagar

as  reconstituted  in  the  district  of

Medchal,

4.

I

I

j
i
I

Judicial  Magistrates  of

First  Class

Uppal,

Medchal

Malkajgiri

District  at

L.B.Naqar

(,)ver  the  entire  Revenue  Mandais  of

Uppal,  Gatkeswar  and  Medipa!ly,  as

i-econstituted  in the  district  of Medchal.

G-135/2.
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JUDICIAL  NOTIFICATION  II

Inexerci'seofthepowersconferredUnde.iSt,;1>Sactioi'x(1)oi7Sacjioi'il4ciftl-ieC'odec+f(,'rrniu'ih:iPiaeci;Jaye.

1973,  the  High  Court  for  tlie  State  of  Telangayia  liereby  directs  tliat  the  Courts  of  Judicial  Magistrates  ofF'  iry,t Ciass

(Junior  Civil  Judges  Courts)  mentioned  in colur'i-in  (2)  below  and  functic=niiig  at the  places  iioted  againsr  tliam  in

Co!umn  (3)  s]iail  have  ar-id exercise  jurisdiction  ;r',zer  tlie  areas  me'ntioned  in column  (4)  of  the  Sciie6uJe  l'iereuriaer

witbin  the  Sessions  Division  ofMulugu  from  the  date  of  establishment  ofthe  said  Sessions  Division.

SCHEDULE

j::, IcDoeusirgtnation of the
Station

I:::::a;. o;:::.'.;':h it shal!

I'
I

Judiciai  Magistrates  of

First  Class

Mulugu Over  the  entire  Revenue
Mandals  of Mulugu,  Venkatapur,
Govindaraopet,  Tadvai
(Sammakka  Sarakka),
Eturunagaram,  Mangapet,
Venkatapuram,  Wazeed  and

.lKnatnhnea701uStdrelcmt ,faMsulruegcuonstituted

JUDICIAL  NOTIFICATION  II

In exercise  of  the  powers  conferred  Under  Sub-Section  (1)  of  Section  l 4 of  tlie  Code  of  Criminal  Procedure,

1973,  the  Higli  Court  for  the  State  of  Telangana  hereby  directs  that  tlie  Courts  of  Judicial  IVIagistrates  of  First  Class

(Junior  Civil  Judges  Couits)  mentioned  in column(2)  be]ow  and  functioning  at the  places  noted  against  them  in

Column  (3)  shal]  liave  and  exercise  jurisdiction  over  tlie  areas  mentioned  in column  (4)  of  tlie  SclieduJe  liereunder

within  the  Sessions  Division  of  Nalgonda  from  t]ie  date  of  establisliment  of  the  said  SeSsions  Division.

Designation  of  the

Court

Judicial  Magistrates  of

First  Class

2. Judicial  Magistrates  of

First  Class

3. )udicial  Magistrates  of

First  Class

4. J,udicial  Magistrates  of

First  Class

5. Judicial  Magistrates  of

First  Class

SCHEDULE

Station

Nalgonda

Nakrekal.

Miryalaguda

Nidamanoor

Devarakonda

Local  area  over  which  it  shall

exercise  jurisdiction

Over  the  entire  Revenue  Mandals  of

Nalgonda,  Kanagal,  Chandur,

Munugode,  Narketpally,  Thipparthy  and

Chityal,  as  reconstituted  in  the  district

of: Nalgonda

Over  the  entire  Revenue  Mandals  of

Nakrekal,  Kethepally,  Shaligouraram

and  Kattangur,  as  reconstituted  in  the

district  of  Nalgonda  .

Over  the  entire  Revenue  Mandals  of

Miryaiaguda,  Dameracherla

Vemulapally,  Madugulapalli  and

Adavidevu!apalli,  as reconstituted  in the

district  of  Nalgorida

Over  the  entire  Revenue  Mandals  of

Nidmanoor  Anumu!a  (Haliya),

Peddavoora,  Tripuraram,  and

Tirumalagiri  Sagar,  as  reconstituted  in

the  district  of  Nalgonda.

Over  the  entire  Revenue  Mandals  of

Deva  ra  konda,  Chandam  peta,

Chinthapatly,  GundlapaJly,  Gurrampode,

Konda  Mallepally,  Marriguda,  Nampally,

Pedda  Adisherlapally  and

Neredugomma  as  reconstituted  in  the

district  of  Nalgonda.
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JUDICIAL  NOTIFICATION  - II

In exercise  oftlie  poa,vers conferred  Under  Sub-Section  (l)  of  Seatiori  i4  ofthe  Code  of  Criminal  Procedure,
1973,theHighCourtfortheStateof  TelanganaherebydirectsthattheCourtsofJudicialMagistratesofFirstClass

(Junior  Civil  Judges  C.oarts)  mentiened  in columri(2)  below  and funeticr;ing  at thc  places  noted  against  them  in
Column  (3)  shall  have  and  exercise  jurisdiction  over  the areas riientioned  in column  (4)  of  the  Schedule  liereunder
withintheSessionsDivisionofNarayanpet  fromthedateofestablishmentofthesaidSessionsDivisiori.

SCHEDULE

IS:.IcDoeusirgtnation of the
jStat'ion  'I:,oc:;re;. o;;e;;:;h :t shall

1.

IJFulrdsitciCallaMSSagistrates of
Narayanpet Over  the  entire  Revenue  Mandals  of

Narayanpet,  Dhanwada,

Marika),  Utkoor,  Narwa,  Makthal,

Krishna  and Maganoor  as reconstituted
in the  district  of Narayanpet,

2. , Judicial  Magistrates  of

First  Class

Kosigi i Over  the  entire  Revenue  Mandals  of
Kosgi,  Maddur,  Gundumal,  Kothapalli

Damargidda,  and  Gundamal.

JIJDICIAL  NOTIFICATION  II

In exercise  of  the  powers  conferred  Under  Sub-Section  (1)  of  Section  14 oft]"ie  Code  of  Criminal  Procedure,
1973,  tlie  High  Couit  for  the State of  Telaxigana  hereby  directs  tliat  the Courts  of  Judicial  Magistrates  of  First  Class
(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and functioning  at the places  noted  against  tl'iem in

Column  (3)  shall  l'iave and exereisejurisdiction  over  tlie  areas mentioned  in colun"ixi  (4)  of  the Schedule  hereunder
wit]iin  the Sessions  Division  ofNizamabad  from  the date  of  estab]ishment  oftlie  said Sessions  Division.

SCHEDULE

IS:,IcDoeusirgtnation of the
Station Local  area  over  which  it  shall

exercise  jurisdiction
1.

I

Judicial  Magistrates  of

First  Class

I

Nizamabad Over  the  entire  Revenue  Mandals  of
fSlizamabad  South,  Nizamabad  North,
fSlizamabad  Rural,  Navipet,  Makloor,
[)ichpally,  Dharpally,  Mugpal  and
]:ndalwai  as reconstituted  in the  district
of Nizamabad.

2,  jJudicial  Magistrates  of

j First  Class

I
i

i

Armoor, Over  the  entire  Revenue  Mandals  of
Armoor,  Balkonda,  Bheemgal,  Morthad,
Kammarpa!ly,  Vailpoor,  Jakranpa)ly,
Mendora,  Mupkal  Nandipet,  Sirikonda
and  Yergatla  as  reconstituted  in  the
district  of  Nizamabad.

3.

jJFu,dsitcCiallaMsSagistrates of
I

Bodhan Over  the  entire  Revenue  Mandals  of
Bodhan,  Yedapally,  Renjal,  Kotagiri,
Varni,  Mosra,  Chandur  and  Rudrur  as
i-econstituted  in  the  district  of
t\Jizamabad,
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JUDICIAL  NOTIFICATION  II

In exercise  of  the  posvers  conferred  Under  Sub-Section  (1)  of  Section  14 ofthe  Code  of  Criminal  Procedure,

1973,  the  High  Court  for  the State of  TeJangana  hereby  directs  thal: the Courts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and functior'.ing  at tlie  places  noted  against  them  in

Column  (3)  shall  have  and exercise  jurisdiction  over  the areas mentioned  in column  (4)  of  the Schedule  hereunder

within  the Sessions  Division  of  Rangareddy  from  the date  of  establishment  of  tlie  said  Sessions  Division.

SCHEDULE

I::, tcDoeusirgtnation of ttie
' Station Local  area  over  which  it  shall

exercise  jurisdiction

I'
Judicial  Magistrates  of

First  Class

L.B.Nagar Over  the  entire  Revenue  Mandals  of

Saroornagar  and  Balapur  as

reconstituted  in  the  district  of

Rangareddy.

2. l Judicial  Magistrates  of

First  Class

Hayathnagar Over  the  entire  Revenue  Mandals  of

Hayathnagar  and  Abdullapurmet  as

reconstituted  in  the  district  of

Kl'iammam.

I

3. Judicial  Magistrates  of

First  Class

Ibrahimpatnam

I

10ver  the entire  Revenue Mandals of

Ibrahimpatnaffi,  Manchal  and  Yacharam

as  reconstituted  in  the  district  of

Rangareddy.

4. Judicia(  Magistrates  of

First  Class

Rajendranagar Over  the  entire  Revenue  Mandals  of

Rajendranagar,  Gandipet  and

Sliamshabad  as  reconstituted  in  the

district  of  Rangareddy.

5, Judicial  Magistrates  of

First  Class

Shadnagar Over  the  entire  Revenue

f'/landals  of Nandigama,  Kothur,

Farooqnagar,  Keshampet,

Kondurg,  and  Jilled

Chowdergudem  as reconstituted

in the  district  of  Rangareddy.

6. Judicial  Magistrates  of

First  Class

Maheswaram Over  the  entire  Revenue  Mandals  of

Maheswaram  and  Kandukur,  as

reconstituted  in  the  district  of

Rangareddy.

'I
Judicial  Magistrates  of

First  Class

Chevella

I

Over  the  entire  Revenue  Manda(s  of

Chevella,  Shankerpalle,  Moinabad  and

Shabad  as reconstituted  in the  district

of  Rangareddy,

I
I

Judicial  Magistrates  of

First  Class

Amangaf Over  the  entire  Revenue  Mandals  of

Madugul,  Tafakondapalli,  Kadthal  and

Atnangal  as reconstituted  in the  district

of  Rangareddy.

I
Judicial  Magistrates  of

First  Class

Sherlingampall

y, Rangareddy

District  at

Kukatpally.

Over  the  entire  Revenue  Mandal  of

Sherlingampa(fy  as reconstituted  in the

district  of  Rangareddy.
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JUDICIAL  NOTIFICATION  II

InexerciseofthepowersconferredUnderSub-Section(1)ofSectionl4oftlieCodeof  CriminalProcedure,

1973,  the High  Court  for  the State  of  Telangana  hereby  directs  that  the Courts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column  (2)  below  and functioning  at the places  noted  against  them  in

Column  (3)  shall  have  and  exercise  jurisdiction  over  the areas mentioned  in column  (4)  of  the Scliedule  hereunder

within  the Sessions  Division  of  Siddipet  from  the date of  establis]iment  of  the said Sessions  Division.

SCHEDULF,

5 €.

No.

Designation  of  the

Court

Station Local  area  over  which  it  shall

exercise  jurisdiction

j 1.

I

Judicial  Magistrates  of
First  Class

Siddipet Over  the  entire  Revenue  Mandals  of
Siddipet  (Urban),  Siddipet  (Rural),
ISlangnoor,  Chinnakodur,  Cherial,
Komuravelli,  Narayanaraopet  and
Kondapak  as  reconstituted  in  the
district  of  Siddipet.

2, Judicial  Magistrates  of
First  Class

Dubbak <:)ver  the  entire  Revenue  Manda)s  of
I)ubbak,  Thoguta  and  Mirdoddi  as
i-econstituted  in the  district  of  Siddipet.

3.  - Judicial  Magistrates  of
First  Class

Gajwel Over  the  entire  Revenue  Mandals  of
Gajwel,  Doultabad,  Jagdevpur,  Mulug,

Markook,  Wargal  and  Raipole,  as
i-econstituted  in the  district  of  Siddipet.

4. Judicial  Magistrates  of
First  Class

Husnabad Over  the  entire  Revenue  Mandals  of
I-lusnabad,  Akkannapet,  Koheda,
13ejjanki,  Dhoofmitta  and  Maddur,  as
reconstituted  in the  district  of  Siddipet.

JUDICIAL  NOTIFICATION  II

InexerciseofthepowersconferredUnderSub-Section(1)ofSection  14oftheCodeof  Crimina]Procedure,

1973,theHighCourtfortheStateof  TelanganalierebydirectsthattlieCourtsofJudicialMagistratesofFirstClass

(Junior  Civil  Judges  Courts)  mentioned  in column  (2)  below  and functioning  at tlie  places  noted  against  them  in

Column  (3)  shall  )iave  and exercise  jurisdiction  over  the areas mentioned  in column  (4)  of  tlie  Scliedule  hereunder

witliin  the Sessions  Division  of  Suryapet  from  the date  of  establicihment  of  the said Sessions  Division.

SCHE'[)ULE

),',. IcDoeusirgtnation of the
Station Local  area  over  which  it  shall

exercise  jurisdiction

I'
! I

IJFuF:itccialtaMssagistrates of
I

Suryapet

I

Over  the  entire  Revenue  Mandals  of-
Suryapet,  Athmakur  (S),  Chivemla,
Penpahad,  and  Mothey  as  reconstituted  in
the  district  of  Suryapet.

2.  i Judicial  Magistrates  of
I
, First  Class

Thungaturthy Over  the  entire  Revenue  Mandals  of
Thungaturthy,  Thirumalagiri,  Nagaram,
Maddirala,  Jajireddygudem  (Aravapalli)  and
Nuthanakal,  as reconstituted  in the  district  of
Suryapet.

3. Judicial  Magistrates  of
First  Class

Huzurnagar Over  the  entire  Revenue  Mandals  of
Huzurnagar,  Garidepally,  Nereducherla,
Mattampally  Mellachervu,  Palakeedu  and
Chinthalapalem  (Mallareddygudem),  as
reconstituted  in the  district  of  Suryapet.

4. Judicial  Magistrates  of
First  Class

Kodad Over  the  entire  Revenue  Mandals  of  Kodad
Munagafa,  Nadigudem,  Chilkur  and
Ananthagiri  as reconstituted  in the  district  of

Suryapet.  ,,1

G-135/3.
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JUDICIAL  NOTIFICATION  II

InexerciseofthepowersconferredUnderSub-Section(1)ofSectionl4oftlieCodeof
 CriminalProcedure,

1973,  the  High  Court  for  tlie  State  of  Telangana  hereby  directs  that  the  Couils  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column  (2)  below  and functioning  at the  places  noted  against  them  in

Column  (3)  sliall  have  and  exercise  jurisdiction  over  tlie  areas  mentioxied  in column  (4)  of  the  Schedule  liereunder

witliin  tlie  Sessions  Division  of  Vikarabad  from  tlie  date  of  establicihment  of  the  said  Sessioxis  Division.

SCHEDUI,E

iW:,IcDoeusirgtnation of theIStation IL;;c: ;re,; o;e;;h:ch it shalJ
l'

I
Judicial  Magistrates  of

First  Class

Vikarabad Over  the  entire  Revenue  Mandals  of

Vikarabad,  Marpelle,  Mominpet,

N;iwabpet,  Dharur,  Kotepally  and

Bantwaram  as  reconstituted  in  the

district  of  Vikarabad,

l'a
Judicial  Magistrates  of

First  CJass

Tandur ' Over  the  e'ritire  Revenue  Mandals  of

Tcindur,  Peddamul,  Yelal,  and

Basheerabad,  as  reconstituted  in  the

district  of  Vikarabad,
I

3. ]udicial  Magistrates  of

First  Class

Parigi Over  the  entire  Revenue  Mandals  of

Pcirigi,  Pudur,  Kulakcherla,  Chowdapur

arid  Doma  as  reconstituted  in  the

district  of  Vikarabad.

4. Judicial  Magistrates  of

First  Class

Kodangal

I

Over  the  entire  Revenue  Mandals  of

Kodanga(,  Bommaraspet,  Dudyal  and

Dowlathabad  as  reconstituted  in  the

district  of  Vikarabad.

JUDICIAL  NOTIFICATION  - I

In exercise  oftlie  powersconferred  Under  Sub-section  (6)  oft]ie  Sectioii  9 oftlie  Code  ofCriminal  Procedure,

1973,  tlie  Higli  Couxl  for  tlie  State  of  Telangana  Jiereby  directs  tl'iat  t)ie  Couit  of  Session  for  tlie  Warangal  Sessions

Divisioii  sliall  ordinarily  liold  its sitting  at Hanumakonda  until  fuitl'ier  orders.

JUDICIAL  NOTIFICATION  - II

In exercise  of  tlie  powers  coi'iferred  Under  Sub-Section  (1)  of  Section  l 4 of  the  Code  of  Criminal  Procedtu-e-

19  73. tlie  Hig1i  Couit  fe'i- tlie  State  of  Telangana  liereby  dit-ects  tliai  tlie  Couits  of.Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Couits)  mentioned  ixi column(2)  belosv  and functioning  at tlie  pfaces  noted  against  thein  in

Coltnmq  (3)  sliall  liave  and exercise  jurisdiction  OVer tlie  areas  nientioned  in column  (4)  of  the Scl"iedute  liereunder

is ithin  the  Sessions  Divisioxi  ofYadadri  Bhuvanagiri  fi-om  the  date  of  estab!islmient  oftl'ie  said  SeSsioi'is  Division.

Designation  of  the

Court

Judicial  Magistrates  of

First  Class

2. Judicial  Magistrates  of

First  Class

SCHEDULE

Station

Bhongir

Alair

Local  area  over  which  it  shall

exercise  jurisdiction

Over  the  entire  Revenue  Mandals  of

Bliongir,  Bibinagar,  Bommala  Ramaram

arid  Thurkapally  as reconstituted  in the

district  of  Yadadri  Bhuvanagiri.

Over  the  entire  Revenue  Mandals  of

Alair,  Yadagirigutta,  Rajapeta,

Af:hmakur  (M),  Gundala  and

MofakaridLirtj  aS  reconSt!!:u'eed  !n  !:F1e

I district  of  Yadadri  Bhuvanagiri.
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I 3.

I I,, I

Judicial  Magistrates  of

First  Class

Ramannapet Over  the  entire  Revenue  Mandals  of

Ramannapet,  Mothkur,  Addaguduru

and  Valigonda,  as reconstituted  in the

district  of  Yadadri  Bhuvanagiri.

j +. I Judicial  Magistrates  of

i First  Class

Choutuppal Over  the  entire  Revenue  Mandals  of

Choutuppal,  B,  Pochampally,  and

Narayanpur,  as  reconstituted  in  the

district  of  Yadadri  Bhuvanagiri,

CRIMINAL  SII)E

JUDICIAL  NOTIFICATION  - II

Tn exercise  of  tlie  powers  conferred  Under  Sub-Section  (1)  of  Section  14 of  the Code  of  Criminal  Procedure,

1973,  tlie  High  Coutt  for  the State of  Telangana  hereby  directs  tli.at the Cotuts  of  Judicial  Magistrates  of  First  Class

(Junior  Civil  Judges  Courts)  mentioned  in column(2)  below  and functioning  at tlie  places  noted  against  t)iem in

Column  (3)  shall  have  and exercise  jurisdiction  over  the areas mentioned  in column  (4)  of  the Scl"iedule  liereunder

within  tlie  Sessions  Division  of  Mancherial  from  the date of  establisliment  of  tlie  said  Sessions  Division.

SCHEDULF,

IS:,IcDoeusirgtnation of the
Station 1:,ocal,;re,,;o;;;;::h it shall

1. Judicial  Magistrates  of

First  Class

Mancherial

I
Over  the  entire  Revenue  Mandals  of

Mancherial,  Naspur  (new),  and

Mandammarri,  as  reconstituted  in

the  district  of  Mancherial.

l'a
I

Judicial  Magistrates  of

First  Class

Chennur Over  the  entire  Revenue  Mandals  of

Chennur,  Jaipur,  Bheemaram  (new)

\/emanpally,  and  Kotapally,

aS  reconstituted  in  the  district  of

Mancherial.

3,

I

_ludiciai  Magistrates  of

First  Class

Luxettipet I Over  the  entire  Revenue  Mandals  of

L-uxettipet,  Hajipur  (new),

Dandepally  and  Jannaram.

' as  reconstituted  in  the  district  of

f'='lancherial.

Bellampally Over  the  entire  Revenue  Mand':als  of

Bellampally,  Kasipet,  Nennal,

1-andur,  Bheemini  and  Kannepal)y

(new),

;is  reconstituted  in  the  district  of

Mancherial.

Hyderabad,

27-05-2022.

(Sd/-),

"'  Registrar  General

High Court for the State of Telangana.
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